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To
Appellant as per address in table below

Respondent as per address in table below

Final Order No. AD/A/53370/2016-CU[DB] dated 01/09/2016

1 am directed to transmit herewith a certified copy of order passed by the Tribunal under section 9C of the Customs Tariff
Act,1975,

Asstt. Registrar (CUSTOMS Appeal Branch)
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IN THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi — 110 066.
Principal Bench, New Delhi

COURT NO. I

DATE OF HEARING : 01/09/2016.
DATE OF DECISION : 01/09/2016.

Anti Dumping Stay Applicétion No. 3830 of 2012 in Appeal
No. 3030 of 2012

[Arising out of the Notification No. 34/2012-Customs (ADD)

dated 03/07/2012 issued by the Ministry of Finance. Final Finding

of the Designated Authority No. 14/17/2010-DGAD dated

17/02/2012.]

M/s Tata Chemicals Magadi Limited Appellant
Versus

Designated Athority Directorate General ]
of Anti-Dumr..ng and Allied Duties ] Respondent

Appearance
None - for the appellant.

S/Shri Amit Singh, Advocate for DA and R.K. Manjhi, Authorized
Representative (DR) - for the Responden ..

For I.P. :
S/Shri Rajesh Sharma, Jitendra Singh, Ms. Rita Jha, Advocates.
CORAM : Hon’ble Shri Justice Dr. Satish Chandra, President

Hon'ble Mrs. Archana Wadhwa. Member (Judicial)
Hon’ble Shri B. Ravichandran, [Member (Technical)

Final Order No.53378/2016 Dated : 01/09/2016

Per. Justice (Dr.) Satish Chandra :-

The appeal is against final finding dated 17/02/2012 of the
Designated Authority, Ministry of Comimerce & Industries

recommending residua!l duty on Vitrified Tiies from China PR.
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2. The appeal was listed for hearing today. When originally,
called as well as on revision of list, no one was present to pursue
the appeal before us. We find that due notice has been sent on
01/08/2016 itself to the appellant and their counsel. The

appellant has not shown diligent interest in pursuing the appeal.

3. Accordingly, following the maxim VIAILATIBUS ET NON
DORMIENTIBUS JURA SUB VENIUNT, law heips those who are
vigilant and not those who goﬁto sleep, the appeal will be liable

to be dismissed on account of default by the appellant.

4. In view of the above, the appeal is dismissed for want of

prosecution.

(Order dictated and pronounced in the open court.)

(Justice Dr. sh Chandra)

President

Memiber (Judicial)

avic andran
Member (Technical)
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